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The 19" June 2026
NO. M/CD-130/2016-DMD/1860—In exercise of the powers conferred under
proviso to the Article-309 of the Constitution of India, the Governor of Bihar makes the
following Rules to amend the "Bihar Civil Defence Regional Stenographer Cadre Rules,
2017" -
1. Short Title, Extent And Commencement.-
(1) These Rules may be called as the "Bihar Civil Defence Regional
Stenographer Cadre (Amendment) Rules, 2026".
(2) It shall extend to the whole of the state of Bihar.
(3) It shall come into force from the date of publication in the official Gazette.
2. Substitution of Sub Rule-2 of Rule-6 of the "Bihar Civil Defence Regional
Stenographer Cadre Rules, 2017" — Sub Rule-2 of Rule-6 of the said rules shall be
substituted by the following:-
"The Minimum age for direct recruitment in Bihar Civil Defence Regional Stenographer
Cadre shall be 18 years and the maximum age shall be the same as decided by the
Government from time to time, category wise for reservation."
3. Substitution of Rule-8 of the "Bihar Civil Defence Regional Stenographer
Cadre Rules, 2017" — Rule-8 of the said rules shall be substituted by the following:-

8. "Probation Period:- The government servants, appointed by direct recruitment
on the recommendation of the Commission, shall be on probation for 01 (one) year. The
probation period may be extended for 01 (one) more year, in case of unsatisfactory service
during the probation period. In case of unsatisfactory service during the extended period, the
service may be terminated."

By order of The Governor of Bihar,
Santosh Kumar Mall,
Principal Secretary to the Government.
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